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MINISTRY OF FINANCE 
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(CENTRAL BOARD OF DIRECT TAXE'S) 

NOTll<lCATION 
New Delh1, the I st December, 2011 

JNCOME-TAX 

. 3 . 

S.0.2724(E).- In exercISe of the powers conferred by section 295 of the Income-true Act,1961 
(43 of 1961), the Central Board of Direct Taxes hereby makes the following rules further to 

amend the Income-true Rules , 1962, narnely:-

1. (1) These rules may be called the Income-tax (9'h Amendment) Rules, 2011. 

(2) They shall come into force on the 1st day of April, 2012. 
2. In the Income-tax Rules,1962, (heteaftcr referred to as the "said rules"), after rule 40B, 
the following rule shall be inserted, namely:-

"Special provisions for payment of tax: by certain limited liability partnerships 

40BA. The report of an accountant which is required to be furnished by the assessee under sub
section (3) of section 115JC, shall be in form No.29C." 
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3. In Appendix-II of the said rules, after Form No.29B, the following form shall be inserted, 
namcly:-

"FORM NO. 29C 
[Sn rule 40BA] 

Report under section 11SJC of the Income-tax Act, 1961 for 
computing adjusted total ioco- and altcnu1tc minimum tax of the limited liability partnership 

1. I/We* have examined • the accounts and records 

(name and address of the assessee with PAN) 

of 

engaged m busmess of _____________________ m order to amve at the adJusted 

(nature of business) 

totaJ income and the alternate mmunum tax for the year ended on the 31st March,-----

2. (a) I/We* certify that the adJusted total mcome and the alternate minimum tax has been computed ID 

accordance with the prov1S1ons of Chapter XIl-BA of the Income-tax Act. The tax payable under section I 15JC of the 
Income-tax Act ID respect of the assessment year IS Rs. , which has been detennmed 
on the baslS of the details in Annexure A to this Form 

J. In my/our* opm1on and to the best of my/ our* knowledge and according to the explanauons given to me/ us* 
the paruculars given m the Annexure A are true and correct. 

Date ____ _ 

Notes: 

Signed 
t Accountant 

!.*Delete whichever is not applicable. 

2. fflus report IS to be given by-

(i) a Chartered accountant withm the meaning of the Chartered Accountants Act, 1949 (38 of 1949); or 

(u) any person, who in relation to any State, IS by vutue of the prov1S1ons m sub-secuon (2) of section 
226 of the Companies Act, 1956 (I of 1956), entitled to be appointed to act as an auditor of 
companies rcg,stered m that State 

3. Where any of the matters stated m thlS report IS answered m the negative or with a qualification, the report 
shall state the rusons therefor 
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